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of course, the long-term aspect which is the
provision of sophisticated technology in
signals and tele.communications, replace-
ment of coaches, new locomotives or track
renewals which are very very important,
these are the aspects.

Madam, if you like I can give the full
details of this to him. .

THE DEPUTY CHAIRMAN: You
can send them to him later on.

SHRI MADHAVRAO SCINDIA: Again,
I would like to say that we are as, if not
more, disturbed by what is happening in
the Indian Railways. Our hearts go out to
all those involved in this tragic accident
and other accidents. As human beings we
understand the suffering that the affected
families must be undergoing. We, under the
guidance of Shri Bansi Lal, will not spare
any efforts in trying to improve this rather
abysmal performance.

SHRI GHULAM RASOOL MATTO
{(Jammu and Kashmir): Maiden main
reply.

——

THE HANDLOOMS (RESERVATION OF
ARTICLES FOR PRODUCTION) BILL,
1984.

THE DEPUTY CHAIRMAN: Now we
will take up the Handlooms (Reservations
of Articles for Production) Bill, 1984,

Shri P. A. Sangma.

SHRI S. W. DHABE: (Maharashtra):
What about the Railway Budget?

SHRI GHULAM RASSOOL MATTO

(Jammu and Kashmir) : What about the
Railway Budget?

SHRI S. W. DHABE: It is overdue now.
(Interruptions)

THE DEPUTY CHAIRMAN: The dis
cussion is not today.

s} WA AT AT ¢ AZ ATARD @)
TgT | (s=agra)
THR DEPUTY CHAIRMAN: Every-
thing is being done.
AT 9y zfgy, ArIT qar s
(sgaurs)
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We did it together, We did it before. It
is just only presentation. There is no dis-
cussion today onm it. So, it was presented.
You were not there. We did it today.

SHRI GHULAM RASOOL MATTO: It
was to be presented at 2-30. Can you post-
pone it? It is given in the order paper
that it shoud be presented at 2.30.

SHRI LAL K. ADVANL  (Madhya
Pradesh): Madam Deputy Chairman, this
is a matter for which the 2.30 timing should
have been adhbered to. T was there. I know
it is a formality. But there are  many
Members of this House who would come
specially for that formality at 2-30, as
Mr. Upendra has come. There was nothing
except laying it.

THE DEPUTY CHAIRMAN: I know.
For future we will take note of it.

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND SUP-
PLY (SHRI P. A. SANGMA). Madam, I
beg to move that the Bill to provide for
reservation of certain articles for exclusive
production by handlooms and for matters
connected therewith, be taken into consider.
ation.

The handioom is a very importan{ sec-
tor of the textile industry. It is important
because in terms of employment it is next
only to agriculture. Tt provides employ-
ment to about 10 million people throughout
the country. We have about 30 lakh looms
in the country. The total production of
handloom; clothes in 1982-84 is 3400 mil-
lion metres which is roughly 30 per cent
of the total production of the cloth in the
country. As regards export of handloom
cloth in 1970-71 it was merely Rs. 25.16
crores. But by 1983-84 it has reached Rs.
309 crores. Therefore, the Government att..
aches lot of importance to the development
of the handloom sector. It has occupied
a very important place in the existing text-
ile policy. We are now formulating a new
textile policy and the handloom sector will
continue to occupy that position of import-
ance even in the coming new textile policy.

The handloom sector has lot of prob-
lems because it is spread about all over
the country. The handloom industry is fac-
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ing lot of problems in villages in pro- However, while welcomng this Bull, I have

curing inputs and marketing the product.

Madam, hon. Members are aware that
the textile indusiry has three sectors the
mill sector, the powerloom sector and the
handloom sector. It was not possibie on the
part of the handloom sector to compete
with the other two sectors of the power-
loom and the mill. Therefore, it has been
the consistent policy of the Government of
lndia to give a protection to this sectot
not merely because we want to preserve our
handloom sector, but more so because we
are concerned about the welfare of our
handloom weavers. Since 1950 onwards
certain items have been reserved for the
production in the handloom sector. Undet
various laws, at the moment, we have also
dereservation policy being operated under
the Essential Commodities Act, 1955. Be-
cause of this reservation policy the hand.
. loom sector has grown in the country. But,
of late, we have noticed that because we
do not have any legislation to protect the
handloom industry there have been a lot
of litigations in the court challenging this
reservation policy. Therefore, at various
forums including the forum of the All India
Handloom Board and even on the floor of
both Houses of Parliament there has been
consistent demand that the  Government
should come out with a legislation towards
achieving his goal. Therefore, the Govern-
ment have constituted a Study Group in
1980 to go into this aspect. And this Study
Group had submitted its report on the 31st
December. 1981. It took some time for
us to formulate it. And this Bill was intro-
duced in this august House on the 29th
August, 1984. 1 would not like to go into
the details of the handloom industry. 1
hope T will have an opportunity to do so
while replving to the debate. T am sure the
whole House will welcome this Bill and I
would solicit the surport and cooperation
‘of the hon. Members of the Houss and
commend this Bill for consideration.

The question was proposed.

*SHRT O.J. TOSEPH (Kerala): Madam
Deputy Chairman. 1 welcome this Bill.

*English Translation of the Original
Speech delivered in Malayalam.

‘!

no illusion that this Bill would go that far
to solve all the problems of the handlooms
industry. It has been rightly mentioned in
the Bill that there is lack of marketing
facility in this industry and as a result of
that the entire industry is in crisis. It is
oot only the textile industry which is in
crisis but all the industries in the country
are in crisis. In a country like ours whers
a large number of people are below the
poverty line, it is a stupendous task to .
keep the industries going. Therefore in such
a situation, it is not possible to protect the
handloom industry alone while almost all
industries are in trouble. If anybody wants
to do so, it would, at the most, be only
wishful thinking, not a practicabie proposi-
tion.

Madam, a committee was appointed to go
into the problems of this industry. That
committee was of the view that the crisis
in this industry is mainly due to the poor
purchasing power of the people in the rural
areas. There is a glut in the market. Hand-
loom indusiry is not alone, there is crisis
in other indutsries as well. Madam, out of
800 textile milis, about 100 or 120 are in
crisis. They are either sick or under clos-
ure and therefore. not working. Now, we
are told that Government is going to ann.
ounce a new textile policy. The country is
passing through a crisis, 1 do not know
how far this Bill will go in solving this
probiem.

Madam, another thing which can not be
ignored is that the industry in each State
has its own problems. People of each State
have their own astes and attitudes as far
as the products of this industry are con-
cerned, People of Andhra might like some-~
thing. What is hked by Malayalees may
not be liked by the people of Karnataka.
Bangalees and Biharis have there own
tasfes. Therefore, we cannot do
something uniformly to protect this indus-
tvy which has its own ramifications in differ-

‘ent parts of the country. Therefore, this re-

servation order, even if it is for export, may
not uniformly apply to all the States. T do
not know how far the Centre-State relations
will come to play any role in solving this
problem. Anyway that also neceds to be
sorted out.
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Madam, the main obstacle in the way
this industry successfuily competing with
mills and powerlooms is the high cost of
yarn and other inputs. Yarn is the most
important input for this industry. If only
we can regularly supply yarn to this in-
dustry at ex-mill price without excise duty E
and other taxes, we can hope lo save this
industry from the crisis in which it finds
itself today. Secondly chemicals and dyes.
should be made available to them al chea-
.per rates. Thirdly the marketing of their
products should be entrusted to coopera-
live societies. And lastly there should be |
some arrangement for nationalisation of the l

marketing of products of this industry.
These are some of the primary steps which [
are urgently meeded to be taken for pro- '
f
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tecting the workers and the industry itself.
Madam, in an age which has made tremen-
dous progress towards computerisation and
other technological advancements, how long
this industry can be expected to ferd for
itself. When such an industry is lefi to
compete with mill and powerloom sectors,
it is bound to fail gradually. Therefore
the question naturally arises is about di-
verting the workers and their children to
other industries for their rehabilifation.
Are we taking any steps in this regard? Do
they expect to  solve all these problems
through this reservation order? ’

Madam, I am reminded of one thing
here. What is.the extent of our cloth pro-
duction? The targeted 12 metre per head
is still not available. The target during
1978-79 was 17-1{2 metres ver head. But
what actually produced was 14. What is
the present position? It has come down to
12. Now if we think of seeking relief from
export, the quantum of export also has
gone down. We have been exporting to
countries like America during the last four
or five years. Now we are just managing
to survive because we have been zble to
find some market recently in the Soviet
Union. Therefore, it is not possible to
solve the problems of this industry with
out relating them to the other problems of
the country.

Madam, the position in my Stale is that
the bandlonm industry is given some re-
bate. Do you know the exten{ of the
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“arrears of rebate which is due from the

Government? About 5 crores. Perhaps the
Ceniral Government's share also may be
there in it. As a result of the accumula-
tion of this arrears of rebate, the industry
is in serious deadlock. Is there any ar-
rangement for payment of this rebate with-
out causing delay and hardship.

Madam. another thing which 1 want to
bring to your notice is that, in spite of
all the reservations thar you may enforcs,
there are handloom factories with 500 wor-
kers in my State side by side operating,
powerlooms also in the same shed. How
would you distinguish them? It has become
difficult to distinguish between handloom
and powerloom products. Powerloom pro-
ducts are marketed as handloom products
and vice versa. Therefore, the only solu-
tion, as [ said carlier, is fo supply inputs
and raw materials at subsidised rates with
adequate marketing systzm through coope-
rative societies. The indusiry in its entirety
should be nationalised,

This itself may not be sufficient. I would
like to mention one other point in-this re-
gard. Madam, there was a scheme called
food for work programme. We may not
consider giving cloth instead of food. Theie
is a glut of handloom cloth. If we make
some arrangements far buying this cloth
for distribution to the pbor workers, as
the Tamil Nadu Government had done, both
the induostry and the poor workers would
get some relief. [ would like to know
how much money the goverament would
like to set apart for saving this indusiry.
Now the reservation order is there. As a
part of this policy some cloth might be
exported and others might glut in the fac-
tories. Madam, thirty lakh workers are
engaged in this industry in this couantry.
They earn foreign exchange worth 300 cro-
res every year. Therefore it is the res-
ponsibility of the government to provide
them with all inputs and raw materials at
cheap rates. When we formulate a new
textile policy we must give sufficient prio-
rity to the problems of handloom industry.
The fundamental question that arisss while
considering the problems of this industry
is that whether we are prapared o report
tc total] natjionalisation of this industry.
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Fhat alone can cure the ills of (his indus- THE DEPUTY CHAIRMAN: 1 know

try. 1 would again urge upon the gov-
eromient to give its urgent attention to
the problems of this indusiry. With these
r\'ords I conclude. Thank you.

|
' THE DEPUTY CHAIRMAN: Now, Mr,

. N. Sukul. ’

SHRI JASWANT SINGH:
am on a point of order.

Madam, I

, THE DEPUTY CHAIRMAN: You want
1o raise a point of order? Al right. Just

& minate. Mr. Sukul.

SHRI JASWANT SINGH. Madadam De-
puty Chairman, it is an important point
af order that I rise on.  Ondinarily, 1
would not interrupt the debate. But T am
constrained to do so on account of two
things. Firstly, during the Question Hour
today, to a specific query from me to the
honourable Home Minister as to when the
army is lkely to be withdrawn from
Punjab,. ..

THE DEPUTY CHAIRMAN: 1
sorry, I cannot allow this.

am

SHR1 JASWANT SINGH: If you give

me a chance to put across to you what
I have (o say, it would be better,

THE DEPUTY CHAIRMAN: I thought
vour point of order was concerning the
Bill that we are discussing You cannot

 raise a point of order on something which
happened in the morning. T am sorry. [
cannot allow you But, if you want to
raise a point of order on the Handlooms
Bifl, you arc most welcome. .

SHRI FASWANT SINGH: Kindly do
me the favour of hearing what I am go-
ing to say. (Inferruptiong).

THE DEPUTY CHAIRMAN: Please do
not waste the time of the House.

’

|

SHRI JASWANT SINGH: I am not
wasting the time offthe House. If you do
not hear what I am going to say, how can
vou decide? Rule 258 says. Madam—it is
very categorical in saying it—that a Mem-

“ber can raise a point of order on any issue

and this is a very significant issue. (Inrer-
ruptions) .

that it says so But would you please lis-
ten to me?

SHRI JASWANT SINGH- The point
that I am making is, .. (Interruptions).

THE DEPUTY CHAIRMAN: Please
listen to me. It does say that a Member
has a right to raise issues of any kind
or type or whatever you may say, but
not at any time. But your point of order
does not concern this debate or the delibe-
ratiops going on just now. So. you cannot
raise it.

SHRI JASWANT SINKH: Kindly per-
mil me. ‘

STHE DEPUTY CHAIRMAN: ¥ it conr-
cerns this, you are most welcome to raise it.

SHRI JASWANT SINGH: IL concerns
the entire House. (Interruptions). If you
just let me conclude what 1 have to say,
vou will know,

THE DEPUTY CHAIRMAN: 1
sorry  (Interruptions) .

am

SHRI DIPEN GHOSH: Madam, I want
to make a submission. This is an impor-
tant issue. You please hear that point and
then decide whether that point can be
raised. !

THE DEPUTY CHAIRMAN: I cannot
allow it because it concerns the Question
Hour,

SHRI DIPEN GHOSH (West Bengal):
You just hear himp and then give your
ruling. . N

SHRI TASWANT SINGH: This con
cerne the honour of the House becausc
the Minister has given a reply.... (fnter-

ruptions) . .
Id

SHRI DIPEN GHOSH: The Ministe-
has replied to his supplementary. But th-
news agency has reported the Prime Mip
ister as having said outside the Hous=
somethire which is contrary to what he has
replied. (Interruptionsy.

Madam,
to>

SHRI JASWANT SINGH:
please let me conclude what T have
<ay and then you decide.
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THE DEPUTY CHAIRMAN: 1
sorry, 1 cannot allow. Now, let
speak on the Bill. ‘

SHRI JASWANT SINGH: I would bow
1o your judgment and 1 would bow to
whatev.r ruling you give provided you en-
able me to conclude my presentation to
you.

am
him

THE DiEPUTY CHAIRMAN: All right.

SHRI JASWANT SINGH: The two as-
pects of what I have to put across 10
you arz: (1) The reply given to me by the
honourabiz Home Minister to a specific
question a5 to when the army is going to
be withdrawn from Punjab. To ihe best of
my recoliecction, the honourable Hoeme
Minister replied that it is mnot geing to
be withdrawa. ... (Interruptions) .

SHRI P. N. SUKUL (Uttar Pradesh):
The Hom: Minis‘er said that in one form
or the o her it must remain. “In oae form
or the other”—this is what he has said.
That is why the army has to be there
in the State in one form or the other.

SHRI JASWANT SINGH: Ali right,
The honourable Home Minister bas said,
“one form or the other”. But,....

THE DEPUTY CHAIRMAN: Anyway,
it still does not concern this Bill.

SHRI JASWANT SINGH: Let me come
to the point. The Home Minister has said
*hat in one form or the other the army
is always going to be there. (Interruptions)
But here i a PTT report referring to what
the Prime Minister has said on the sub-
ject. (Interrupiions) .

THE DEPUTY CHAIRMAN: You may
raise it tomorrow.

SHRI JASWANT SINGH: Here the
Prime Minister has said that the Govern-
ment would withdraw the army
(Interruptions)

I'HE DEPUTY CHAIRMAN: You can
raise a point of order concerning the de-
bate going on now: Whatever query vou
have on that you can raise it tomarrow
after the Question Hour or you may write
a letter to he concerned Minister and find
- out,

i
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SHRI DIPEN GHOSH: He can raise it
afler the part.cular debate is over.
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THE DEPUTY CHAIRMAN: No. We
have other vusincss (o do. (Interruptions)

SHRI P. N. SUKUL: He raised
poit ia
did not
tion but

this
Jr: moraiag also. But the Chairman
allow. He wanted some informa-
the Chairman. ... (Jnrerruptions)

PROF. C. LAKSHMANNA (Andhra
Pradesh): It was something else.

SHRI JASWANT SINGH: In this PT1
report the Prime Minister is reported as
sav.ng that the army is being withdrawn.
The Home Minister said in the House that
the army, ‘n one form or ano‘her, will
always be there. (Interruptions).

s = ow rfa (TET aew)
T owrrw w1 OWR O W § O
grfR e qEaT § Wifs a8 wq
T TEAY,

Rt AT IR e eI E L -

W T nTrew e (er)-
g ¥ ffr ¥ 2 3 awd fReEr
2f g v www AR ¥ fm ow
FaT ©ETd | g AW AT G § b
(= 7=1)

W vrery TR o W eTEEy
=1 g ¥ & wx vaq @ 997 faw
FH 7 T ET T AT IOy 29
wemaveT T F T 3 fae it EaE
3Tyt & WeN WY TEl ISV T §
A aET D A aHE W@ S g
sogr Frd ¥ TE Sy s nfgh
(=) : :

SHRI DIPEN GHOSH: This is more
serious than this debate.

AN HON, MEMBER: He is not going
to decide what is important and what is
not imnor‘ant or what is serious and what
is o' s wions,  (Interruptions).

SHRI NIRMAL CHATTERIEE (West

Bengal): Tf there is something more im-



269 The Handloom
(Rescrvation of

poriant, the procecedings can always be
interrupted. (Interruptions).

THE DEPUTY CHAIRMAN: We go
back to the Handloom. Mr. Sukul,

SHRI P. N. SUKUL: Madam Deputy
Chairman, I support this important piece
of leg slation which seeks to alleviate the
sufferings of lakhs and lakhs of handloom
workers by solving their problems, es-
pecially the problems relating to marketing.

Mad'a.m. the handloom industry is a
very old industry—I think one of the
oldest industries not only of our country
but of the world. More than 3000 years
old it is. Therefore, Madam. this craftsman-
ship has to be  saved at all costs, The
weavers have to bz given al' kinds of facili-
fies fo carry on this johs and to provide
cloth at ch=ao ratzs, A so. Madam, it is now
a well known fact that there is a great
demand, of our handloom produrts throu-
ghout the world, especially in Ame-~ica,
UK., France, Japan, West Germany and
so many other countriecs. There is  al-
most a craze for our handloom products.

Tt is only because of the im-
3.00 M. partance of handloom industry

that it was included in the 20
Po'nt Programme of our late Prime Minis-
ter, Mrs. Indira Gandhi. Also, the 1981
Textile Policy of the Government attached
great importance to the handloom  sector
because this industry also come under the
textlic industry. Madam. vou will recollect
that in the Address which our President
‘delivered to the Joint Session of both the
Housses, he said in para 9. The textile in-
dustry is in a poor state of health and
this problem needs immediate  attention.
The Government will  formulate and an-
nouce a new policy for the industrv.” So, it
will be seen that as Pandit Nehru and
Mrs. Indira Gandhi were vitally interested
in the welfare of the weavers. our new
Government is also alive to their problem.
Since our textile industrv is sunnosed to be
in a very bad share and the handlnom in-
dustry is a part of the textile industry, 1
think it is in accordance with the announce-
ment of the Presid=nt that this Bill has
come= for our consideration.
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Handlcom industry has ali along suffer-
ed due to bad marketing and for want of
modernisation of equipment, poor quality
of designs and availability of yarn and
credit facilities. A study group was set up
by the Government of Tndia in December,
1980 because due to loopholes in rules. the
reservation of articles was more breached
than observed. The Minister himself men-
tioned thut there were certain reservations
already existing. As this reservation of

articles could not be followed, the hand-
lom industry had to suffer.
[The Vice-Chairman, (Shri Santosh

Kumar Sahun) in the Chair]

No doubt, our Government has done much
to improve the state of aflairs in this in.
dustry. But much more needs to be done.
Today, there are 30 lakh handlooms in
the country, It means that it provides em-
ployment to 30 lakh persons in the villages,
. As our Minister said, this industry produces
3000 million metres of cloth every year. It
means that 30 per cent of the total pro-
duction of cloth by mills and power looms
is produced by this industry. Tt is because-
of the fact that our Government is alive to
the problem that Rs. 240 crores were allo-
cated for handlooms in the Sixth Five
Year Plan which envisaged 40 per cent in-
crease in output. According to that stipula-
tion in the Plan, 16 lakh additional spind-
les were to be installed for meeting  the
demand for 315 million kg. of cotton yarn
and 120 million kg. of on cotton and
branded yarn by 1985. Originally. the
handlooms were estimated to produce 4100
million metres of cloth. But, at a later
stage, this target was reduced to 3700
million metres of cloth. Last year, the Gov.
ernment of India did well by reducing the
basic cnstoms duty on viscose staple fibre
from 40 per cent to 29 per cend ad valo-
rem. 1In this connection, I would like to
submit that the L. K. Jha Comimttee had
also recommended that excise duty shoutd
be related to the wprice. Therefore. the
excise and customs dutv needs to be rev-
iewed from time to time. The prices of
cotton and staple varn should not be all-
owed to increase withnut corresponding in-
crease in the price of cloth. Otherwise, the
slumn will continue and the weavers will
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be at an disadvantage. They do not get
proper returns, and it would not be econo-
mically viable. That is why my suggestion
is that the prices of cotton and staple yarn
should not be increased without a corres-
ponding increase in the price of cloth. As
regards the availability of yarn, Sir, the
Southern India Textile Research Associa-
tion had sugegsted that the mill industry
should be encouraged to adopt handlooms.
This will result in the availability of yarn
at reasonable prices and will also assist in
marketing, in qualty control and also in
-design development. Our Government had
announced earlier that yarn banks would
be set up by the National Handloom De-
velopment Corporation by 1984. I do not
know, and I have no information whether
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any yarn bank has been set up till now.

or not. But these yarn banks must be set
up to assist our weavers.

Due to various handicaps, Sir, therg 18
u full in our exports. For example, there
was a great demand for the towels produ-
ced by the Tamil Nadu weavers in coun-
tries like Australia, etc. But of late this
demand has come down. Aund it has been
reported in the press that the Australians
now prefer to have Chinese towels ins-
tead of Iandian handloom towels. So, this
part of the question must also be looked
into as to why there is a reduction in the
demand of our goods like towels from
Tamil Nadu.-

Sir, there are as many as three lakh
weavers in my own State of Uttar Pradesh
and these weavers are almost an the point

.-- of starvation because of the slump in the

. industry, because of udequate marketing
facilities not being available. They have
produced the cloth and that cloth is lying
there. That has not been fflarketed. And
the Government must come to the rescue
of such weavers. T thiok, thut is why this
Bill has now been brought for our consid-
-eration. Sir, there has been a 20 per cent
rise in the price of staple yarn without a
rise in the price of cloth, as [ said in the
beginning. Without the price of the cloth
being increased, if they are going to con-

-tinue to provide yarn to the weavers at a
higher' price, then .the economy of the
weavers is going to be disturbed. and

[RAJYA SABHA ]
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the industry is not going to be economic-
ally viable. And also, Sir, to my infor-
mation, there is a lot of corruption in this
sector as well. And this corruption is in

272

- those very institutions which are supposed

to cater to the needs of these handloom -
weavers and to look after their  welfare.
There is corruption in those institutions.
And this aspect must also be looked into
and tried to be dispensed with as early as
possible. My friend who spoke just before
me said that cloth for work programme
should be there. He said thiit for the work
they do, we should make the payment by
way of cloth. Sir, T do not agree with this
suggestion because those workers who come
to work umnder such programmes come
mainly for food and it is food that they
require, everyday. They want to get food
everyday and not cloth. Sp, cloth for work
programme will not do and it cannot be
successful, Similarly, he also talked about
the nationalisation of this industry. Perso-
nally., T do not think nationalisation of
handlooms is going to solve any problem.
That will create many more problems. In
fact handloom industry is a village indus-
try, it is a cotlage industry, 1t should be.
brought under the co-operative sector. It
can flourish only under the co-operatives
So, more and more co-operatives should be
formed of weavers so that our Central assis-
tance through the co-operatives can perco-
late down to those weavers and they can
flourish, -

In this connection, Sir. T would also like
to mention a very interesting thing as re-
gards our carpets. There was a time when
there was a craze for our carpets abroad.
It has been reported in a news item that
Pakistan carpets are now being exported
much more than our  own  carpets.
Pakistan exports more carrets than India
Why? Because in Pokistan there is nomina}
import duty on wool. for example. In our
country there is heayy import dutv. Nat-
urally our weavers who weave carpets will
be at a disadvantage. It won't be economic-
ally viable for them and so they wor’t be
able to produce such things at those prices.
Then, secondly the manufacturers in Pak-
istan get bank credit at 3 per cent only.
In our country the credit facility that is
available to such weavers through bask
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Joans is available at the rate of 20 to 22
per cent of interest, Now see the  differ-
!‘encc, 3 per cent interest and 20 per cent
interest. It makes a lot of difference. So.
1 would request the Minister to look into
.ll these problems. This Bill is most wel-
come and we must pass it. But even there-
after certain things will remain and I will
request the Government to look into- all
those things. So, my suggestions are: (1)
"There should be adequate and timely av-
ailability of yarn to weavers and this must
\ be ensured either through yarn banks or
through any other means by the Govern-
ment. (2) The prices of cotton and staple
varn should not be made to increase with-
out proportionate increase in the price of
cloth, (3) Credit facilities should be allowed
1ty the weavers at nominal interest. (4) Ade-
quate ,marketing faciilties should be pro-
vided. (5) There should be moderinsation
of the equipment and also improvement in
the qualtiy of designs of the cloth prodﬁ~
ced by the handloom industry. Lastly, Sir,
this industry should be brought more and
more under the co-operative sector so that
it can flourish to its very best,

With these words. Sir. I support this
Bill.

*SHRI M. KADHARSHA (Tamil N_adu):
Mr. Vice-Chairman, Sir, I whole-heartedly
. welcome the Handlooms (Reservation of
| Atticles for Production) Bill, 1984. Sir,
' vou might remember thdt last year was
' celebrated as the Handloom Year. Then,
] the Commerce Minister had assured that
| this Bill would be introduced in the last
' Budget Sessiop itself. But that assurance
- was not fulfilled till today. Now it has
been introduced. “Better late than never”
is the English maxim, which can be quoted
now in conpection with this Bill. Though
it bas been belatedly brought before this
House. vet T have no hesitation in welcom-*
ing this Bill.

In his very first economic policy pro-
nouncement. our Prime Minister Shri Rajiv

" Gandhi laid great stress on the growth of
handlvom industry. I have to commend

*English’ translation of the original
spéech delivered in Tamil,

[ 14 MAR. 1985}

|

Articles for Pro-
duction), Bill, 1984

his concern for the growth of this tradi-
tional industry of our country. In fact our
late lamented Prime Minister Mrs. Indira
Gandhi bad 1aken a decision in this regard.
Our present Prime Minister has transtated
that decision into an action programme.
I' is worlh mentioning here thatf handloom
industry occupies a prime place in the 20
point programme. I am happy that this
industry is receiving due importance. It is
the hcritage of this great country. The
common saying is that no industry is equal
to handloom weaving industry. Our coun-
try had occupied a pre-eminent position
cven before the birth of Jesus Christ. The
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-styk and muslin cloth produced in Indian

Sub-continent was the rage in Rome and
Grreece. We had achieved so much fame
in those days of yarn.

e ]

In order to sustain this industry, the
learned Statesman Rajaji when he was the
Chief Minister of Madras State, in 1953
brought u resolution seeking reservation of
dhoti and sari with border exclusively for
handloom industry and the Assembly un-
animously passed it. In 1968, when Arigoar
Anna was the Chief Minister of the State
of Tamil Nadu, a similar resolution was
aproved by the Assembly. Our present
Chief Minister, Puratchi Thalaivar Dr. M.
G. R. has been urging upon the former
Prime Ministers whenever he happened to
meet them, that dhoti and sari with border
should be exclusively reserved for handloom
industry. I am happy that this long.standing
dream has at last come to be realised th-
rough this legislation.

Our hon. Minister stated that handloom
industry is next omly to agriculture in the
country. One crore of our people are dir-
eitly engaged in this industry. Four crores
of our people are cking their livelihood in
preparing dyes winding sizing and other and
allied ilems of work.~The House should
know what the Government has done for
the benefit of these crores of people. The
defective textile policy. procrastination in
taking decisions and half-hearied imple-
mentation of such decisions are the primary
causes of decay of handloom indastry. To.
cite an example the Government allocated
Rs. 33 crores to set up 13 co-8perative
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spinning millg and expand 6 other mills in
the 6th plan. Unfortunately, the Planning
Commission reduced it to Rs. 10 crores.
Evea that amount was not given .n iump
sum. It was decided that Rs. 3 crores wo-
uld be given in 1984 and Rs. 7 crores in
1985. Naturally this scheme has not yet
been fully implemented. ,
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In last year’s Budget, a paltry sum of
Rs. 30 crores was allocated by the Central
Government for handloom industry in
which one crore of people are directly ha-
ving their livelihood and four crores of peo-
ple in allied items of work. Kindly com-
pare th's with what the Government have
dong for the powerloom industry and for
th= organised sector, in which 3 or 4 lakhs
of people are engaged. The NTC gave a
17an of Rs. 150 crores to the mills and a
“urther sum of Rs. 500 crores was given
by the Government for medernisation pur-
poses, Similarly, the powerloom industry
has been given financial assistance to the
tune of Rs. 800 crores by the Central Gov-
ernment as also by the State Governments.
Hundreds of crores of rupees are being
given to mills and powerloom industry and
the handloom industry gets only Rs. 30
crores. 1 wonder why this kind of step-

" motherly treatment is being given to hand-
loom industry. The Government have mis-
erably failed in offering meaningful incen-
tives to the handloom industry. T will give
you one more example of inept handling of

_the Government in this regard. In Tamil
Nadu and Andhra Pradesh one lakh  of
families are engaged in producing the hand-
kerchi~f known asreal Madras  handker-
chief, This has been a 100 pey cent export-
criented product. Tt hag become a part of
national dress in Nizeria and other West
African countries, with people wearing it
in their necks and heads. During the
period April-Ju'y, 1984 the value of export
was only Rs. 1.97 crores, while in the’
corresponding period in 1983 the export’
vis  of the order, of Rs. 4.85  crores.
Probably, the policy of the military re-
gimes in West Africa »nd the hurdles
placed by them in getting thi; product
from India have contributed to this
fal in export. Have the Govarnment of
India initiated any action in reviving this
export? Have the Government started any

[RAJYA SABHA]

/
!

Articles for Pro. 276
duction), Bill, 1984

negotiation with those Governments in this
matter? The Government have not done
anything in this matter to assist the hand-
loom industry.

As my hon. friend, Shri Sukul, pointed
out, it js not that the handloom industry is
facing competition only from powerloom
industry with in the country. The products
manufactured by power loan industry are
marked as handloom products and sold in
tne market as such, T hope that this Bill
would effectively end this kind of malprac.
tice. The legislative sanctions should be
‘nvoked to curb such unhealthy competi-
ion. Ag Shri Sukui stated, China is export-
ing to Australia the turkey towel produced
by the powerloom industry as handloom
product, These towels were being produceg
in Madurai and Karur by handlooms and
the expert was of the order of Rs. 10 o
Rs. 13 crores a year. Now China has cap-
tured this export market. The Government
have not done anything in this matter alsc
‘ind no concrete step was takep to promote
the export of handloom products.

I demand that the handloom weavers
should be supplied with yarm uninterrupt-
edly and regularly at a reasonable price.
No doubt some cooperative mills were est-
ablished for this very purpose. But the
nandloom weavers are not assured of uni-
nterrupted supply of adequate quantity of
yarn at fair price. I suggest that a Yarn
Bank should be set up by the Government
for cnsuring adequate supply of yarn to
the handloom weavers. Such agency should
be created with central assistance for the

. exclusive propose of yarn supply. Then

there s the other problem of marketing.
In Tamil Nadu Rs. 2 Crores worth of

handloom cloth are stagmating. No
doubt the purchasing power of the
people has gone down. When yarn

prices go up. the price of cloth is also pu-
shed up, Naturally the market response is
getting denuded, The Government should
ponder over this and formulate procedures
for marketing the stagnating ¢oods in Tamit
Nadu. Similarly there should be an effec-
tive method for ensurine the supnlv of the
reauired count of varn in a particular area.
Presentlv, 20 count yarn is supplied to
places where 80 count varn v  ~»mired.
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Where 40 count yarn 1s required, 80 count
yarn is being supplied. This is frustrating
the bandioom weavers. Proper counts of
yara should be supplied to the weavers ac-
cording to the region wise consumption pat-
tern,

-~

L

There is persistent demand for handloom
furnishing fabric, floor coverings, bedlinen
etc. in North American countries, East
Furop=an countries and in Japan. The In-
dian Embassies in these countries are not
giving publicity to these items there. They
should be directed to be effective in publi-
cising these products in those  countries,
The Government of Kerala hassgiven
sales tax exemption for dyes and
chemicals used by handlooms. The Central
Government has written to the other State
Governments also for exempting dyes from
salestax. The other State Governments have
not done this so far. The Centre shouid
again take up this matter with the State
Governments and ensure ' the salestax ex-
emption {or dyes. There is provision for
tenements cum sheds for handloom wea-
vers in the Five-Year Plan. The Govern-
ment should jnform the House about the
progress made in this direction. According
to Sivaraman Committee recommendations,
20 per cent of the cloth requirement of
Government should be procured from hand-
loom industry, This recommendation is not
be'ng implemented effectively. The P &T
Department, the Defence, the Airlines and
other Government departments should be
directed to buy their cloth requirement
from handloom only. This will give a fillip
to the handloom industry. Once again I
support this Bill and resume my seat.

SHRT BIJIOY KRISHNA HANDIQUE
{Ase2mY; Mr Vice-Chairman, Sir, 1 rise to
support the Bill which seeks to  provide
certain safemnards to the handloom sector.
Sir, the Bill itsclf is significant since the
development of handloom weaving has been
an int~gral part of the 20-Point Programme
" anthored by our late Prime Minister. The
determination of the Government in this

respect is further revealed by the first
economic policy decision taken by our
Prim= Minister, Mr. Rajiv Gandhi which

relates to the development of handloom.
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Sir, the Bill hus rightly pinpointed the
most serious problem facing the industry
bamely, marketing aonstraints. Saddled with
the traditional technology of this hand-
om industry is no doubt in greatly une-
qual competition with the organised mills
and powerloom sectors in the open market.
The protection given to the handloom sec-
1or by reservation of certain items for gx-
“lusive production in that sector no doubt
will provide a great reiief to the industry.
Bw the problems in the context of the

Stf}lggle for survival against competition
of mills and powerlooms are much
more complicated than what the present
Bil/ envisages. This is the problem of
iMitation of the products of traditional
craft.  Qur glorious heritage in hand-
‘1o0m faces a massive threat from the
monster  of imitation to such an ex-
tent that in the inexorable play of market
forces, I apprehend a time will come when
handloom will not be able to survive. For
traditional handloom products born out of
the weavers creative imagination and rhy-
thm of fingers are imitated and produced
in thousands by big mills, Since these are
machine made and that, too, in bulk, they
are bound to be cheaper, despite their in-
ferior texturg and quality, Since these pro-
ducts are cheaper, they attract the unwary
Customers, because it is the price which
tends to rule the market. Sir, it means
death of art and tradition. Not only that:
it spells disaster to the weavers. This is
robbing them of their daily bread. I know
N0 measure, legislative or executive, is eff-
€Ctive enough against this great fraud. But
it is a real problem and something has to
be done. By merely reserving certain items
for exclusive production by handloom, I
don’t think we can rescue our traditional
Weavers from extinction. Sir, T may sound
Utonian if I suggest a way out i.e. creation
of public awareness. But, in the long run,
We have to fall back upon public opinion
which, however, nceds to be roused and
mobilised. Tt is not that the public goes in
for the imitation thines knowinely is just
because of the price. This happens because
they ase unaware of the fraud and they are
unahle to know the genuine from the fake.
I will give you an instance from the north-
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eastern region. We know that the weavers
and artisans of that region are the worst
sufferets. The colourful shawls fromy Naga-
land, with fantastic designs and tradional
motifs, of unmatched texture and quality
have captivated the fancy of people all
over the country. But how many of those
who "have bought them know that they
have bought the real one because they do
not know what is genuine from the fake?
So, it is not only cheating the weavers
but it is cheating the public, cheating ihe
" customets. So, it is imperative to launch a
movement, to know the genuine, to aprec-
iate the genuine and to buy the genuine.
No doubt, it needs people’s involvement.
hut Govermment has a crucial role to play
Government must be the pionesr and must
see to’ it that the various  departments
follow these three maxims. Besides, unless
there is constant vigilance on the part of
the Government, even the benefit of reser-
vation of those items for the handloom in-
dustry for exclusive, production may be
misnsed by the dishor\cst people and  the
problem of imitationl may arise in these
items alse. So, strigent penal measures are
imperattve against all those dishonest ele.
ments. T do not say that there are no
dishonest elements in the handloom sector.
There mayv be dishonest clements in  the
handloom sctor also. But there should be
some- stringent penal meausres so that this
imitation cannot be resorted to and this
fraud cannot be committed.

.~

279

Sir, T would refer 1o another point. Un-
fess there is quality control and rigWd ad-
herence to it, the causes of handloom, I
am afraid, will not be faithfully served.
Fven the reservation policy might fail if
we cannot adhere to quality control. Heri-
tage and tradition apart, realistically speak-
ing, because of lack of qualtiy control,
trol, much of its commercial viability has
-already been eroded. This is. of  course.
nare eviden' in the case of handicrafts. Sir.

- ve have to be more careful now as regards
he qualitv since we are going to reserve
certain items for exclusive production by
‘handiooms and it is not emoush to talk of
clories of heritage to covince the public.
Fo; that, what is essential is, we have to

[RAJYA SABHA ]
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oitain a certain minimum gtandard
acceplability and perfection.

of

Sir, the handloom industry,( within its
traditonal framework, needs some techno-
logical improvements in the existing looms
and proper processing facilities so that it
can eke out ifs existence in the face of
suff competition from the organised sec-
tor, from the powerlooms and mills.

Before I conclude, T would like to re-
quest the hon. Minister who also  hails
from the north-eastern region, to look into
the problem of Assam silk, which
is i a bad shape. The production of Assam
silk which is known as Mouga has gone
down. Even the hon. Minister will agree
that at one tilme the production of Assam
was much higher than the production from
his own State of Meghalaya. Now, if I am
not wrong, Meghalaya’s production  has
beaten Assam and, there is a decline. [
have already placed the matter before the
Hon. Minister and I would request him to
form a study team to find out the causes

of decline in production of Assam silk
which is known as Mouga. -
Sir. with these observations I support

this Bill.
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PROF. C. LAKSHMANNA: Mr, Vice-
Chairman Sir, [ congratulate the Minister
for Commerce for bringing this legislation.
At least he is trying 1o make amends for
what has happened over the last 38 years.
In fact, Sir, in the Sixth Plan while the
productive capacity of cloth by hamd
loom industry has been 5,400 m square *
metres, the target set is 4100 million
square metres which was reduced only
to 3700 m square meters. This was
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calculated on the basis of 300 work days
and one worker producing :bout 1800
square meters. If that is the case, it means
that while it was realised that the produc-
tive capacity was more, when it comes to
the question of brass tacks, the capacity
was reduced knowing fully well that there
was nced for more amount of cloth. It
was done because they were caught in a
dilemma — to resoive the conflict between
the profit-oriented textile mills and the
labour intensive handloom industry. The

" Governmenrt which has always been look-

ing for avenues through which they can
increase their stock, naturally went in for
taking the side of the mills, T am -at

> least glad that the present Government and

the present Commerce Minister have been

making amends for this lapse, for which,

1 congratulate him.

Sir, as you are aware, this is an industry
which is next only to agriculiure whcfe
crores of people are working. Many fami-
lies are working under poverty conditions-
somewhere near the poverty line and be-
low the poverty line. Therefore any kind
of help done to this sector would only be
working for the betterment of the wellbeing
of the country as a whole. And if that is
kept in mind, I am sure there is a need for
certain basic policy decisions. That is be-
ing strengthened by this Bill—namely we

.have to take a very bold decision, perhaps,

" that the saris and the dhotis produced in

i

the country shall be reserved for the hand-
loom industry. I know it is a very bold

_ decision. There will be lot of opposition

from different sectors and different sections.
But it is a decision worth taking in the
interest of promoting the wellbeing of a
large population and also meeting the needs
of ever-growing unemployment among this
sector. If that js done, I can only illustrate
that there will be a lot of demand for even
this cloth. T would like to cite from my

.own State. During the last one year or so,,

we have been having a scheme by which we
supply dhotis and suris at 50 per cent, with
the result that the entire stock which was
available with APCO was consumed and we
have also drawn upon the stocks available
in the neighbouring States and still there is
shortage, which means that if we are able
ta restrict the production of these impoit-

[ 14 MAR. 1985 ]
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ant items only to the handloom sector, the
needs of the common man can be mct and
evert by subsidising perhaps we will be do-
ing good not only to the handloom workers
but also to the people who are in need of
cloth to meet one of the three basic require.
ments. one among which is cloth. Then,
Sir, there been an argument, and the
argumen; has beep that if we make this
handloom industry cooperativized, perhaps,
the solution could be there. But there is a
snag.- On paper at least it is known that as
much as 50 per cent of these 38 lakh hand-
loomt workers are supposed to be under the
cooperative sector but still, if we look at the .
benefit, it has not been in the direction and
to the tune and of the order which it des-
erves to ‘be. Theretore, while there 1s &
need for strengthening the co-operative sec-
tor in terms of encouragement of the hand-

306

. loom industry, thre is also a need for look-

inp into the cooperative sector itself. If that
is not done, there is a possibility of our-
selves going into complacency,  thinking
that everything is being done for the hand-
loom workers and the net result may be
one day to find that nothing has been done
to them.

sir, there has been a sort of dilemma.
On the one hand there has been a glut in
the market of, what is known as, short sta-
ple cotton. I come from a State where a
Jot of cotton is grown, both long staple
and short staple. In the recent weeks [
had occasion to meet several of the gro-
wers there and each one of thsm was com-
plajning that there is a glut. There is 2
Jot of cotton because there is no export
market for it. True. At the same time, the
farmer is not getting remunerative prices
for his cotton produced in large quanti-
ties, But when we look at the price of the
yarp of 40 count and below, it is going
up. If the price of the yarmn of 40 count
ang below is going up, what does it mean?
And that is what this Handloom Export,
promotion Counci] has stated. This is not
what I say. They had sent an SOS to the
Government of India that it has gone up
rrom 20 to 30 per cent, Where does it
g0? What does it mean? On the one hand
they declare that there is no remunerative
price for the farmer who is producing
Jhort staple coiton. On the other hand
theTe is a bike in the yarn price as &



The Handioom [RAJYA SABHA ] Articles for Pro- 308 .

. 307 /
(Reservation 9f duction), Bill, 1984
. [Prof, C. Lakshmanna} the part of the Government of Indiz, to
. . frame the policy in such a way that the
wesult of which @e.hwdlmm worker is handicom sector wil} receive jts due at
not able to buy it, is not able to operate, after 38 years of Independence.

with the result that he is suffering and the
fafmer 15 alsg suﬂ‘en'gg. Therefore, Sir,
‘he Government of India should very se-
riously think as to how to solve these
twin problems of not being able to give I

~Thank you.

3
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remumnerative prices to the cotton grower- P -
_the man whopis toiling in the ﬁelgd—-and T “? arq HENT % foa® fﬂq
also the man who is toiling at the loom and &mT T fe a2 m kg g méﬁ
. is not able to get what ig his due There- ST @ g | ag S T WIS 4T,
*  fore, there is a need for a sensitive under- OIeW 97, 97 F7 FMA T FE
standing of the problf:ms gf both these faafrg feaT S T g | TR T
sectors so that there is a matching bet- far a7 difae 9@ - frr
ween the two and there ig bemefit for ! SR | 3 AT
both the sectors. ; W ¥ FA 5 ag gF Alawrd
_ far & 1 ¥ § 7€ FEAT TEW
f g f we wifa oY agg e & W
Sir there has been a pirong axis of the af, FE q9 o9gd § T A )z«
powerlooms and mills on the one hand and T AT W AT m v @
these groups have been exploiting—they 2138 AgT F A ﬁfﬁ?ﬂ'ﬂ’ﬂ%’(
are meant to exploit. After all, where FE TEFG g, oleA 38 o § TOTGH
there is a capital invensive mechanism ;
it ‘always leads to increase in profit and £ il il % . )
when an increase in profit takes place there I
« is bound to be exploitation. On the other =~ .
haﬁd, where labour intensive systems F aﬁ'(l'q;’;ﬂ “ﬁw g f L m #
like handlooms exist, it will not lead to ﬁ% Eﬂﬁ' 7‘1"@ % !
. exploitation. If any, there will be distribu- TUH @ 1 T@ AW 3| AT
tive justice. Therefore, there will be distri- gd FRr T % 1 qﬂ%f Wt ug feav
butive justice if we encourage the hand- AT A | T 9T #:Y %T"fl':f Y
. ](_)om .sector(i So, e;llen fr;rxz Lhz:t po‘intt'of dxT nfufraw aoor T % 0
» view, in order to have distributive justice oS T <
in this country, there is need for encour- T8 ﬁa;? % |. - Eﬂ‘a_" e
aging the handloom industry.  Therefore, F A q A g GR:‘T fa
the strengthening of the hands of the Gov- I 98 F AR EH a8 &, A1 qert
ernment of India by this Bill—which is bo- F gEAAT ge@l ¥ U FT e

:
!
1

und to be passed—will be there and 1 hop:

everybody will support it. If the Govern- 3%3”% { 3T gamir
~ment of India does not take advantage of . = %, ) .

it and if it does not try to help the hand- ki ;,g} g

loom worker who is now sluggish, who is F_WITRIEE qwA Sy g¢ 4gq
now suffering, who is now be'ow the pov- g6t § =T g ) suF gC &9
etty line al] over the country—there are W E9 % H qg%’r g A @g
crores ol them—then t‘herc‘willheash}[liug T 9T TE AT o eqrA fEeTAT
away of these peopje from a very vital in- ; 55 w7 N
dustry and if these people join the ranks X Ezﬁ = ?ej_ﬂ_ ?:@'q’;ﬁ'f i
of the unemployed and stand in the queue Tt T, 'aﬁg'[
for employment opportunities in the manu- qﬁ'q' T ZAFE HY Hfgee
—facturing sector, in the mining sector and TAATT, FTHT &Y AHA, T&AAI qa+
. in other sectors, then it will be only adding FE ff ) (fEw w T ATy g
. to the problems of the country. Therefore, TaEY g @ar =hRo 1 save 55:1

f.

there is need for an imaginative policy om AN .
ginalive POICY O | wfgard & @dt A@ qeewt
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feafa a1 T | Tq aF gw T8 SFAF
& Hregw ¥ £ @ril & fg Asrare &
EqAT TG T T qF A T AV
g2t | zgfay § awR ¥ ag FEO
1EET £ {55 TR AT OF Fegrad faa
AT =rfEy fRad @ 98 gqErg Wy
TAET T GF | AE AT TF oA A
TRt TG 2 | AU ST ¥ AW Hy
gU & | gUEHAT FANT A FIA F qA
AT g AT F | famre ¥ €y s
feafq ot =rdf &, &Y oAl ¥ 3@
SHTE # feafy @ 1 ag W wieT
w9 & 1 g faw @19 @ F@ §
IR FT 39 9w fadaer =@
g o T & g g7 9 HEan

£ 1 il gaTR W TR
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& AT GIET q w5 oawE
g ¥ § 3@ @ Ftowwar g
F1'7 faai § a9 awer F99 7 W

T@ar & - AT s i
W, T (g9 H, Fgg 4@t
THFT dd F =R 7 qg 4l

aga feml ¥, far goft @ =g sfam
T OgrT | Wiy ¥ ogwr d
g FEW fr §Eq@ F S awAw
% 9% AN FGT WIS § AR
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Ay o ewreAT T oAMfgw o0 .
T@ 19| gs \ guer =@t a1 R
wrL g@l Al R g@ =@l
arar ¥fET fEe W @l T g

-

ST HAT | ST § @A ®ASTS 91w



311 The Handloom
(Reservation of

[st wATwa faw]

viE fr @ faqel  F s
SR AR A g, faRw ane

w fie ar W gar
RA FwH W g R
qfFa g @fm aee § @ S
EEER) ww‘raﬁsﬁawﬁreqrﬁfﬁt
Euﬁf%‘rarm AThe ¥ 48

g o w3 g el

%

AR gy agi fema & 1 fET e

/.J

3T %r frafe az a7 gawy
ama”ram“raﬁq: oot ot W
FT r{-m AIT FT  F@T @

[

F
TGy faq  #@F, R qQ
qET AT Amfer F®  far
weT g AR gy dmw owa w
frg or ag gEwT AT W fF oS9
T g WY T g 8, SARE]
Ffes a & AWM WA F o0
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TR (R 3N & fa¥y Ay i
AT ] ag |9 d 41 T W
AT @R F @, AT A F
TMEL IW I AR qGH F@T
FL | OWH AR FE GEET
TGN 1 W ¥ W AL g AT
Fugr Gmmr Fwfy § f5 A% Aofa
F1 gfqqEA e TEEr oEr we
T Gfge fowy gEEr e ¥
Tla'cr'ﬁn'q%aﬂ'{vmww
T F AT W | T WY H
A H AT AT NI FIATE )

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR _SAHU): Mr. Ghulam
Rasool Matto.

SHRI GHULAM RASOOL MATTO:
Mr, Vice-Chairman, Sir, I rise to suppcrt
the Bill presented by the Honourable Com-
merce Minister. The only point that I have
to' bring to his kind notice is that ear-mar-
king for the handlooms had been done as
back as 1946 under the then cotton textile
control order; and then again in 1956 under
the Essential Commodities Act. The pro-
visions of the Essential Commodities Act
were more or less the same as are provided
under the present Act. In fact, under the
Essential Commodities’ Act, the Government
has sweeping powers to make any rules for
the implementaion’ of their  programme.
What is required, therefore, is the imple-

- mentation part of it. So, while 1 welcome

the Bill—and I say that this Bill is really
laudable—I would request him to see that
this Bill is really implemented both o let-
ter and spirit. I may tell him that the
earlier two measures had also the necessary
teeth to catch hold of the culprits. So, if
he has come out with a new Bill, he should
also come out with a new spirit and that
spirit should be that this Bill has got to be
implemented. . .

N

Now I have only two or three clarifica~
tions to seek from the hon. Minister. In
the definition it is stated that “handloom
means any loom, other than powerloom”.
Now there are certain looms like jet looms,
carpet loomg and so on. T would like to
know {rom the hon. Minister whether such
looms will also come under the purview of
this Bill,
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There is a provision that #n Advisory
Committee must be constituted. An hon.
Member from Andhra Pradesh has stated
that different States have different problems
with regard to the handlooms. If the east-
ern States like Manipur have their own pro-
blems with regard to their handlooms, the
States of Uttar Pradesh and Bihar will have
different problems. 1 would, therefore, re-
quest him to see that in the constitution
of these Advisory Committees, representa-
tion is given to all the states. That is very
important because each State has’ its own
problems. The problpms being faced by
the handioom sector jn U.P, are pnot the
problem faced by the handloom sector in
Washmir. This has got to be understood
very clearly and the Advisory Committee
must be broad-based,
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The third point that T want to muake is
that the composition of the Advisory Com-
mittees has been left very undecided. It
should not be that because of this, some
clements who are not,hclpful to the hand-
loom sector are included in the Advisoiy
Committee to sabotage the interests of the
handloom weavers. This has to be made
very clear because in the case of other
Advisory Committees, it is spelt out as to
what will be the composition of those Ad-
visory Committees. Here it is not specified:
it is left vague. Because of this, certain ele-
ments may be included in these Advisory
Committees which may go against the inter-
., ests of the bandloom seetor as such.

Sir, no escape route should be aliowed.
For instance, in clause 5 it is stated:

“provided that any person who, imme-
diately before the date of reservation of
- any article or class of articles was
engaged in the production of such arti-
cle or class of articles in any loom,
other than handloom may continue to
be so engaged till the expiry of three
months from the date of such reserva-

* tion.” ) )
1 think this period of three months must
" e clearly specified. Otherwise what will
happen is that that particular person or that
" particular manufacturer will say that he has
just got the necessary taw material and he
will calculate the period of three months
from the date of manufacture. This also bas
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to be spelt out in the rules as to what they
mean by three months.

The fourth point that I want to make is
with regard to a culprit being found to be
contravening the provisions of the order
issued by the Government. Here you suy
that he cun continue with the work. But
there is a provision in the excise rules—
and that you must borrow—that till such
t:me as the court, decides ag to what
puanishment thig particulay persop is to
be given, the unit should be sealed.
This is a very important provisior
and because of this, the excise people have
been able to get all their orders implemen-
ted. So here also the loom should be sealed
till such time as the court gives a verdict
in bis favour, Article 9 says that the provi- -
sions of the Code of Criminal Procedu:e
1973 should be applied, Although the Act
applies to the whole of Tndia as is provided
in clause (2), in Jammu and Kashmir we
do not have Indian Penal Code. There is a
Code of Criminal Procedure, Therefore, I
would request him that he should add *any
other such code as may be prevalent in
that particular State™, This may be the pro-
vision even in the eastern States. R

Now I come to a very important point.
While speaking on the Bill the honourabie
Mipister said that 30 per cent of the loom-
age, of the production of cotton textilcs.
belongs to the handloom. He has not dis-
cussed the wollen sector. In handloom it is
75 per cent and only 25 per cent on power-
loom. The Government has not till now
come with any scheme for the people of
those areas which are covered with snow
and where there is wintry season th:oug?-
out. There is provision for janata cloth. 1in
cotton textiles for people living in qtl_wl‘
parts of India, but there is no pro‘w.sxon
made so far by the Commerce Minstry
for provision of janata wollen cloth on a
subsidised basis. Janata cloth in cotton test-
iles is subsidised by the Government. Thete- -
fore, the Minister should now take steps for
japata wollen cloth: janata wollen cloth,
particularly that made on handloom, must
te subsidised so that the poor people who
live in those snowy areas from Mizoran:
to the Himalayag in Kashmir are benefited
by it. The Minister should kindly say Somc_i‘
thing on this. 3

'
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Then Article 16 says the. Central Govern-
ment may give such directions as it may
deem pecessary to State Government as to
the carrying into execution of the provisions
of this Act. T believe that leaving it to the
State Government is not good. Just as
mm the case of Ceniral excise, customs, in-
come-tax where the provisions of that Act
are being implemented by the Central Gov-
crnment themselves, similarly, the provisions
of penally or other provisions with regard
10 contravention of this Act must vest with
the Central Government. And if the Central
Government has at present no agency in the
Commerce Ministry, it can exercise those
powers through the agency of the Excise
Depariment or any other Central depart-
ment. If it is left to the States, then the
orovisions of this Bill will not be imple-
mented in Jetter and spirit. With these
words I commend the Bill for acceptance.
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SHRI P. A. SANGMA: Mr. Vice.Chair-
man, T thank the honourable Members for
having given unanimous support and appro-
val to this Bill. If | may be permitted to
observe, except for a couple of wild though-
ghts or suggestions by the honourable Shri
Kalp Nath Rai saying that the entire test-
ile industry should be nationalised and no
private party should be allowed 10 coine
up with any industry and the bund’e of con-
tradictions by Hukmdeo Yadavji. every
other houourable Membcrs has made very
valid and relevant points. I am happy that
the whole House is very much concerned
about the welfare of our weavers and also
for the progress of ilic handloom sector
of ovur textile industry. T guite agree with
the honourable Members that this legisla-
tion alone is mot going to solve the prob.
lem of the handloom industry nor is it going
to golve the problem of ou, weavers, But it
will certainly go a long way in solving the
many problems, particularly whep it seeks
protection for the handloom sector from
the other two powerfu] sectors. namely,
the mil} sector and the powerloom sector.
last year, as one honourable Member
rightly painted out, was observed ag the
“Year of Handlooms” and, at that par-
of India
a number of steps iowards
this sector, by giving some
sort of lacilities to the handloom wea-

had taken
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vvers. T agree that unti] and unless we can
ensure regular supplies of yarp at a reas-
onable price to the handloom weavers and
until and unless we can move towards mud-
ernisation of the looms, it will not be possi-
ble to bring down the cost of production
and unless we bring down the cost of pro-
duction it would be difficult to market it
and is would not be possible to compete
with the other iwo sectors. Therefore, it
has been the primary concern of the Gov-
ernment of India as to how we can ensure
inputs to the handloom industry, how we
can create infrastructural facilities for thcm
and how to make their products competi-
tive in the market. I am not going to dwell
on these details now. But we are coming
out with a number of ideas and with 2
number of programmes under the Seventh
Five Year Plan and I think it is too early
for me to speil out all these things. But T .
will only briefly mention as to what we )
have been hying to do.

Now we have a long-term and short-
terms policies and programmes to see that
the weavers get yarn regularly and also at 2
reasonable price. To solve this problems.
ultimately, we are encouraging the setting
vp of weavers’ cooperatlive spinning mills.
Tn the Sixth Five Year Plan, a sum of
Rs. 32 crores was carmarked for this,
for the setting up of 13 new spinning
mills, weavers’ co-operative  spinning
mifls, and for the expansion of six
existing mills.  Ap honourable Mem-
ber mentioned that this amount has becr
nt down. But, over and over the sum of
Rs. 32 crores which had been earmaked
in the Sixth Five Year Plan, we have, in
fact,®gziven an additional amount of Rs. 10
crores for this purpose and, so, there 15 no
question of cutting down the money ear- -
marhed in the Sixth Five Year Plan? These
co-operative spinning mills are at various
stages of completion in the different paris
of the country and I hope that when these
spinning mills are commissioned, they would
20 2 long way in helping the weavers as
far as the supply of yarn is concerned,

Then, Sir, we have also thought of set-
ting up of yarn banks. A lot has been tathed
about this. I have myself gone round the
country and have gone to various States and
I have met the concérned Ministers and
discussed as’ to how this project can be

316
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implemented. We have the Nationa]l Hand-
loom Development Corporation. Since it
has ot started functioping in full swing,
I wanted the State Governments to take
active interest and to be actively involved
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. in this project and offered to give them

whatever help is possible, financial or other

. help. So far we have set up three yearn

banks, one at Gauhati and two in the State
of Kerala, that is, Cannanore and Trivand-
rum. These are under the supervision of
the Nationl Handloom Development Cor-
poration. But there are many yarn banks

which are run by the State Governments, -

and we hope that we will be able to open
more and more yarn banks in other parts
of the couatry. I think, as far as the State
of Bihar is concerned, we are_going to open
otle yarn bank very soon. U. P. also has
already a number of yarmm banks and- we
are trying to assist them also in various
ways. But very often we have found that
there has been a shortage of varn. The
Professor  referred to the rise  of price
of yarn at one stage. And we did face a
big crisis #bout the unusual rise in prices
of yarn.  Therefore, we propose to go in
for a buffer stock of yarn under the ad-
ministrative contro] of the National Hand-
loom Devclopment Corporation in order

. to stabilise the price of yarn throughout

So these are the measures that
other
under ihe

the year.

measures we contemplate
Seventh Five Year Plan.

As far as cnemicals and dyes are  con-
cerned, we have been able to set up a few
dye houses. We have been giving a lot of
help to the State Governments to set  up
pre-loom and post-loom processing units.
We have done it in Andhra Pradesh, quite
a lot, and in Tamil Nadu, Karnataka, U.P,,
West Bengal, Orissa agd Assam. In fact,
for all these we have commissioned dye
houses of about one crore of rupees through
Corporation. The North-Eastern
MHandloom Corporation, of which the hon.
Member is the Chairman, is doing  well.
He has himself supervised its work, T am
told. I have rccently been there. About
the other points raised by Mr. Handique
I will go into them a little later. Without
leaving the entire matter to the State Gov-

. ernments alone, we are also proposing that

Cor-

the National Handloom Development
- -’
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porsfion would also maintain some depots.
We have not worked out the details, but we
are thinking of maintaining some depots,
throngh which we would be able to supply
dyes and chemicals. In fact, I think in
1984.85 itself, we from our side have
given help to the various State  Govern-
ments to the tune of Rs. 250 lakhs for set-
ting up pre-loom and post-oom processing
units, But the most important question
which has been raised was about the mai-
keting. Marketing is a real problem for
the handlooms. Now, there are two aspecls
of this marketing, domestic ag well as ex-
ports, Now, since for handloom products
we are not finding markets, as the hon.
Members are aware we have introduced a
system of rebates for the sale of handioom
products. The Professor again referred to
Andhra Pradesh giving 50 per cent. [ think
over and above what the Central Govern-
ment has given, you have added something
10 make it 50 per cent,

PROF. C. LAKSHMANNA: In Andhra
Pradesh there are 94 lakh families.

SHRI P. A, SANGMA: I am happy you
have done it. T bhave seen it. I have seen
reports that vou have done il. Currenily,
the one at Gauhati is picking up very well.
FExcept Maharashtra and Arunachal Pra-
desh, all the States are participating in it.
As far as octroi and sales tax are con-
cerned, I have myself written letters to the
State Governments. We are waiting for
their reaction.

1985 )

As far as exports are concerned, I have
mentioned in my opening remarks that.
handjoom has been doing quite well in
the  export market, I agree. that
there is still a lot more to be done. We
have bright prospects. As far as handloom
products are concerned, practically we do
not have any competitor in the worid. 1
think we are the only country which has
set up a vast number of handlooms. Our
only competitors are Pakistan and Bangla-
desh to a certain extent. But it is very very
negligible. Thus, handloom has a lot  of
potential for export and we are trying to
tap the foreign market. Somebody has rais-
ed a particular type of problem. It is about
RSMK. Real Madras Haodkerchiefs. It is
because of the foreign exchange problems
being faced by Nigeria. Tyis particular item

o . .

@
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. is not sold anywhere else in the world. Not
" even in India. 1t is the national dress of the
Negerian people. Because of their internal
policy, we have not been able to do much
about it. In 1981-82, it was 46 crores and
in 1982-83, it dropped to 16 crores. We are
trying to see how it can be stepped up. We
have set up about 20 Export Production
Centies. One thing is very important. It is
not enough to produce unless we know what
is required in the world market. I think the
most important thing is to know what the
market needs and then ta go into produc-
tion. As the House is aware, fashion is
also a very important factor these days. It
is very difficult to sell our things without
knowing about it. We have decided to
set up an Institute of Fashion Technology.

We are already working on that. We hope”

that by July this year we will be able to
do it.

About modernisation, we are doing quite
well. Our Instimtes of Handloom Techno-
logy in Salem, Varanasi and Gauhatj are
working on it, We are also doing research
ard development work on this. Also, we
have u scheme to give assistance to our
weavers for modernisation, We give them
about 1{31d of the total cost of the loom as
grant and 2{3rd of the cost »5 loan. Quite
a number of States have alteady adopted
this scheme, We are already doing it and
Y hope that with thig Bill-we wil} be able

" W do much better.

There are a few individual poinis which
have been raised. T do not know whether
I should reply 1o each point. Many points
have been raised about the future of carpet
industry. It does not fall under handloom.
h falls under handicrafts. So, it is not gov-
erned by this Bill. Recently, we did have
lots of problems about it. We have been
in constant touch with J&K and Agra
ahout it. We are trying to see what we can
do about it. .

[The Deputy Chairman in the

Chair].

Mr. Handique raised a point about Moga
silk. T am concerned about this project. We
have a lot of potential in future. And at the
moment, we are launching a special prog-
ramme for Moga with a cost of about three
and a half crores of rupees. And during the

[RAJYA SABHA ]
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Seventh Plan, we hope to do much more
in this sector. Then, Mr. Matto bas raised
the point about the woollen sector. And you
are aware that we are at the moment for.
mulating the New Textile Policy, And re-
cently the Textile Advisory Council met.
and there we have a separate panel to look
into the woollen sector of the country. And
we are working on that. And when we'
come out with a New Textile Policy, we
would be coming out with this woollen sec-
tor also. Therefore, the points which have
been raised here will certainly be kept in
mind. Most of the points which you have
saised will be kept ip mind when we for-
mulate our rules. And at that stage, that
is more relevant. I wil} certainly keep them
in mind,

I once again thank the hon. Members for
giving us their unanimous support.

THE DEPUTY CHAIRMAN: The ques-
tiop is:

“That the Bill to provide for reserva-

tion of certain articles for exclusive

production by handlooms and for matters

connected therewith, be taken into com-

sideration.” - ¢ .«

The motion was adopted.

THE DEPUTY CHAIRMAN: We shall
now take up clause by clause consideration
of the Bill

Clauses 2 10 19 were added to the Bill,

Clause | Short title, extent and commen-
cement. .

SHRI P. A. SANGMA: Madam, T beg
to move o '

“That at page L, line 4 for the figure
"1984" the figure ‘1985° be substiruted”

The question was pur and the motion
was adopted.

THE DEPUTY C{{fAIRMAN : Thc ques-
tion is: ‘, C
“That Clause 1 as amended, stand part
of the Bill.”
The motion was adopted.

Clause 1, as amended, was added to the
Bill.

Enacting Formula
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SHRI P. A. SANGMA: Madam, 1 beg
o move: .
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“That at page 1, line 1 for the word
‘Thirty-fifth> the word ‘Thirty-Sixth® be
substituted.”

The question was put and the motion
was adopred,

THE DEPUTY CHAIRMAN: The qu-
estion is:

“That the Enacting Formula. as am-
ended, stand part of the Bill.

The motion was adopted.

The Enacting Formula, as amended, was
added to the Bill.

The Title was added to the Bill.

SHRI P. A. SANGMA: | beg 1o
move:
“That the Bill, as amended, be
pasged.”
The question was proposed.
SHRI S. W. DHABE: (Maharashira):

Madam Deputy Chairperson, T only want
lo make a few observations. So far as po-
wer to exempt clause 18 is concerned, it
is testricted only for export and research.
I think, wider power should have been
given in respect of Clause 18.

And I want to make a few suggestions.
Handloom industry is next to agriculture
in our country. And coming from Maha-
rashtra, I know that in my own area there
are more than two lakh workers woiking
in the handlom sector at Nagpur and
nearabouts. There the wages are very low.
And the income of the family is about Rs.
150 to Rs. 200 per month. And the whole
question of marketing and purchasing has
been given to the Handloom Corporation.
The Handloom Corporation scheme  has
not succeeded. On the other hand, it has
created more problems of shortage of yarn
and other things. Therefore, my first sug-
gestion to the hon. Minister is this: This is
a very serious problem in this sector where
a large number of families are employed.
And they have been exploited. They.are
having very low income for a long time.
My suggestion is that this work should not

[ 14 MAR. 1985]

Articles for Production g22
Bill, 1984

be done by the Corporation. There should
be a separate Department for handloom sec-
lor in each Stale so that they can look
after this problem of great  magnitude
eflectively and the problems in this sec-
tor are rvesolved. Our Minister has
suggested that we should have co-operative
spinning mills or vyarn mills. May 1 in-
form the Minister that the Government
is followings the po'icy of no industries
district under which the whole of Mahara-
shira and some districts in Karnataka are
excluded from the establishment of indus-
trial  units and the policy applies not
only to the public and private sector but
also to the coiporate sector, as was men-
tioned by Shii V. P. Singh as the Com-
merce Minister. Therefore, the question of
setting vup units will be only possible if
the Government revises the policy. 1 ask
the Government 10 scrap this no industries
district policy and units should be estab-
lished in every part of the country where-
ver they are needed.

Lastly, Madam, 1T have to make o sug-
gestion. So far as the yarn is concerncd,
the main difficulty is the purchase of cloth
of the weavers. The marketing federation in
Maharashira is purchasing the cotton. 1
suggest that the marketing federation should
also be involved in the purchase of the
handloom cloth in every State so  that
there is a stable market for the cloth and
handloom products which they  weave.
Otherwise what happens is that they work
for the whole day but that product has no
market. Therefore, marketing has to be
done very cffectively. Unless a department
is created for this purpose, I do not think
that the problem can be solved.

SHRI P. A. SANGMA: Madam, I think
that most of the points raised are not very
relevant to the text of the Bill as such.
About the marketing federation, it is up to
the State Government of Maharashtra to do
it. So, I will not make any comment on
that whether they purchase cottoh or clotit,
I do not think I have got anything to say
on that. Of course, at the moment it is the
apex co-operative society and the handloom
development coiporations of the  States
which are doing this job. Tt is for the
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Staie Governments to decide who is to do
this iob and in what way. As far as the
spi'ning mills are concerned, I had in my
earlicr reply already referred to the schemes
which we have adopted during the Sixth
Five Year Plan. where we have earmarked
Re. 34 crores and later on we had given
anotiner Ry, 10 crores for the setting up of
13 weavers’ co-operative spinning mills and
expunsion of the six existing mills. As far
« the present policy is concerned, you are
very right that because the country has
teached the full capacity of the spinning
mills in future we will have to be very »scl-
ective. In fact, it wus delicensed and now
we have ‘dbronght spinmig tmils vnder the
Jicensing system and thit also as you have
corvectly pointed out is limited to the cute-
zory of no industries districts. It is precisely
because we have the largest spinnig capi-
city in the world and becuuse enough cap-
acity already exists that we have taken this
decision.

THE DEPUTY CHAIRMAN: Now 1 will
put the motion: The question is “That the
Bill te passed.”

The motion was adopted.,

THE DEPUTY CHAIRMAN: Now we¢
will take up the second Bill.

SHRI S. W. DHABFE: Madam, we will
take up this Bill tomorrow. Today our
Innch hour has also been curtailed. Why
do you want us to sit lute in the evening?
(Interruptions).

THE DEPUTY CHAIRMAN: We have
missed yesterday’s whole duy’s business.

SHRI DIPEN GHOSH: We have done
a better job.

SHRI S. W. DHABE: The opening duay
should not be so hard.

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE):
Actually, Madam, if we work well on open-
ing day we will work well during the en-
tire session. It is a very short and technical
Riil. If you all co-operate. We will have it
passed within 15 minutes. Tt is only bring-
ing Rules under the Act. It is a« formal
thing.
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SHRI S. W. DHABE: It could he discus-
sed for two hours.

SHRI VASANT SATHE: You can tuke
vour time il there is something to Lafk.

SHRI DIPEN GHOSH: They will talk
whitever they like.

SHRI VASANT SATHE: Let it be intro.
duced toduv und then seg what my
friends will have to <ay. That will determine
whether it will need more time. If it needs
more timz. we will continue tomorrow.

THE DEPUTY CHAIRMAN: I  have
confidence in my Members that they wifl
finish. Afl right, vou move.

THE COAL MINES (CONSERVATION
AND DEVELOPMENT) AMENDMENT
BILL, 1984

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE):
i move:

“That the Bill funther o amend the
Coal Mines (Conservation and Develop-
ment) Act, 1974, be tuken into consid-
erution.”

SHRI LAL K. ADVANI: (Magdhya Pra-
desh): [f he 18 keen, let him move i,

SHRI VASANT SATHE: I am readiny
from the Statement of Objects ana Reas-
ons: that will clurify the purpose and what
we are talking ubout.

Scction 4 of the Coal Mines (Conserva-
tion and Development) Act, 1974 enables
the Central Government to exercise snch
powers and take such measures as it may
deecm necessary or as may be prescribed un-
der the rules made under the Act for con-
servation of coal and for development of
coal mines. Rule 6 of the coal Mines Rules,
1975 empowers the Central Governmant
{o recover from the owmer, agent or maa-
ager of a coal mine the cost of such meas-
pres or operations as are undertakcn by it
wnder section 4 of the Act. The Commnittee
on Subordinate Legislation (Sixth Lok sab-
nay in its Tenth Report has suggested that
the power to recover the cost of onerstions



